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1. 8.Gopala Krishna Rao S
1
2. M.Raghavendar Rao E .
3. MVR Prasada Rao o ve Applicants ‘ .
- And : !
1. Chairman, Telecom Commnission,
& DG, Telecommunications,
New Delhi,
2. Chief General Manzger,
Telecomnunicaticns,
AP Circle, Hvderahad.
3. Dy. General Manager (Admn.)
0/c Cris7 General Manager,
Telecnm- ininatiorns, AP Circle,
Abids, Hvderabad,
4. Generz) Monaczer,
Telercmrinlcations, -
Hvgerabai Aree, CTO Compound,
Secunderabad.
p
5. Telecom DIsLrict Manaqger,
knanthoanir, +«« Resonrdents
Sari V.verkateswara Fa» . +.. Counsel for applicants
Snri ¥N.E.Devaraj, SCGEC ... Counscl for respcndengs
CORAM ‘
HON'ALE SHRET Y, RAJENDRA PRASAD, MOMSIR (ADMINISTRATIVE)
CRDER

Heard Shri Phani Raj for Shri V.Venkateswara Rao on
behalf of the applicant and Shri W.Satyanarayana for shri K.R.
Devaraj, on bpehalf of the respondents..

2. Thz facts 35} circistances of this case are similar

(21

to these contained in OA 777/96 which was disposed of by thi
Bench on 18,.6.,98 with certain specific directions. The direpti

-

contained in the above Oz have to be relied in this case 3&56.
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STATERENT OF P ARTICULARS 8OF THE APPLICANTS.

. SAN .0"‘

Name.: of the
epplicant

qpalificaﬁions

T

Date of
joining

Place: of work
and: duty. .

1.

2

3

Fe

5.

T.M,Somasekhar Prasad

'S.Jullfakar

P .Ramudu
K.Satheash .

Vi, Subzrahmanyam

9th class

3.5 .Co&l aToIo
S's.c.
Inter

S5.5.C.81.T.1,

10.9%1990

10641996

2,10.1994

18,35 1994

1+ 441995

T.C. SKU
Ahantapur
Velegrams
delivery and
watchman,

T.C.Pamidi
Telagrams
Delivery.

CT0. Anantpur
Telegrams
delivery.

L, mantpu
Telegtams
Delivery.,.

ETB,Anantpu
Telsgrams

.deiiyary.
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0./A. REGD. NO Q};@ /4}7 -_ : Date; -31047/7)
:rgm V.V Res, Ay o |

T am to request you to rectlfy the defects mentloned

below in your appllcatlon within 14 days from the date of

issue of this letter, falllng which. you application will not

be reglstered and action under Rule 5 (4) w111 follow
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CoiTRAL  AODMIVISTRATIVE  TRIGUNAL
HYDEZR ABAD  OE NCH
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Original fpplicstion q.2983/97 _
DATZ of DECisl.iy 3-10-97

T.M. Somasehar Prasad & 4 others _
—————— e e eSOt i EioRaT ()
—-«Yl—yggté..—temg.!ﬁggugée _______________________ f:\d\J'DC. ata fDI‘ 'the

' Petitioner (s) ,
Versus .
Chairman, Telecom,Cimmission,
: 3 others ' :
_.Newpelni amd 3 others Re apondent (s)
. anna . o '

~-XL-PP}£L———-———é—u——h-———————--~——-———4~-~aduacate for the

fesnondent (g)
- W
THE HOH'BLS SHRIH. Rajendra Prasad, Member (Admn:)
THZ HON'SLE Sii] B.Se.Jal Parameshwar, Member (Judl.)
1+ Uhether ‘eporters aof local {® pers may te alloyed to see
the judgamsnt?
2. To be rcoferred to the Reportsr or not 7 3

3. Whether their Lordships wish to see ths fair copy of
the Judgewent? { |

4. Whether the Judgement is to be circulated to the other

Benches?
avl

Judgement 'de livered bthon‘ble Shrig,Rajendra pPrasad,N(a)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD EENCH

AT HYDERABAD

e e ——————————————— e . o e e e e

D& \S3 oh'}
OASR.2883/97 dated "3 3-10-97
Bety:éen !
1.7.M. Somasekhar Prasad b u: ;
2.5,Jullifdkar R
3.P.Ramudu B
4.K.Satheesh S
5.V.Subramanyam - : Applicgnt‘s"
and .
?
1. The ¢hairman
Telecom Commission
New Delhi c
oW v
2. The Director General P :
Te lecommunications Pt 5
New Delhi 110001 '
3., Chief General Manager
‘Telecommunications,
A.P. Circle, Abids _
‘;-IYderabad . i
4. lec District Manager b, BT s
" \)\1& : _ReSpondents :
T [
Counsel for the applicants ¢ V. Venkateswara Rao
' Advocate
Counsel for the respondents : V. Bhimanna i
- ' - Addl, oGSC
CORAM

HON, MR, H. RAJENDRA PRASAD, MEMEER (ATMN.)

HON. MR. B.S. JAI PARAMESHWAR, MEMBER (JUDL.)

Jo




1320133 . -
‘OA.QEZEE§EZ§Z> : dated : 3=10=97

Oorder

-Oral order (per Hon., Mr, H. Rajendra prasad, Memberx (Admn, )

Heard Mr. V. Venkateswara Rao for the'applicants and

Sri V. Bhimanna for the respondents.

1. The facts of this case,\t similar to those contained in
OA.777/96 and 0A.813/97, The direction contained in the
above OAs are applicabfe in this OA. Accordingly the follow-
ing directions are issued

i)  ~The applicants may file a representation, if advised,
within four weeks from today, to the respondents with the same
relief as contained in this OA,

11) If it is found that the applicants are actually working
as of today, the respondents shall examine their claim and
take appropriate decision in the matter. A copy of the
decision so arrived at shall be donveyed to the applicants,
_In case the claim is rejected. reasons for rejection shall be
communicated,

iii) The applicants shall not be disengaged until a period
of two weeks expires after the decision on the representation

is taken.

24 The OA is disposed of thus at the admission stagp.

B.S i Parameshwar) (H. Rajenfir PEEEEE)

Member(“udl ) Member{Admn, )
20~ -]

Dated 3 OCtOber 3
(%‘\ E
\J - :‘ )

~Dictated in Cpen &ourt
sk
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To
1,
2.
3.

4,
Se
6.
Te

OA41330/97

The Chairman, Telecom Commission, New Delhi,
The Director Generak, Tele communications, New 'Delhi.

The Chief General Manager, Telecommunications, A.P. Cirlce,
Abids, Hyd.

The Telecom District Manager, Anathapur,
One copy to Mr,V,Venkateswara Rao, Advocate, CAT,, Hyd.
One copy to Mz, V.Phimanna, Addl.CGSC., caT., Hyd,

One spare,




. I_Court,
TYPED BY: CHECKED BY;
COMPARED BY: APP%OVED BY3

"IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD

THE HON'BRE MR.JUSTIC'EQ
- VICE~CHAIRMAN

and o7

THE HON'BLE HR.H.RAJENDRA PRASAD $M(A)

T Newble ghyi BlaTiay Vovronneshasart

ORDER/JUISDENT. | .

masni. 8-/0 37 | W&

gy .-u ——————

' MoherdBa, sCof NG, ,

O.a.No. |3 50/?’7‘

_T.A.NOQ ’ : (W..P. )
Admitted sng Interim directigns issueqg,
Allowe

Disposed of with Directions,
Dismisdeq,
Dismiswe} as withdrawn |b
Di amissed\for default

Ordered/re Jedteq-
Ne,crder as\to COstsg,

Jed wavalE AW A
Centraf Adminisiive Tribunal é

et (DESPATEN
113 0CT. 1097
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